
CENTRAL ADMINI STRATVE TRIBUNAL 
CUTTACK BENCH, CUTTACK 

O.A. N35 OF2013 
Ciittack this the 30th  day o January, 2013 

CORAM 

HON9BLE MR AK. PATNAIK, MEMBER (JUOL) 
HON'BLE MR. R. C. MISRA, M!MBER (ADMN) 

B abari, aged about 65 years, Sb. Late Narayan, retired KhaI asi H e ner/ 
trne in/Kiiuica, periaacnt reside it f Viii Baiipur, F (I) ina1o, 
P. S -Bhandaripokhari, L)ist-Bhadrak, Oai sha, 

kpplicant 
By idvocate: i\4/s N.R. Routray, S. Mishra, T.K. Choedhuri) 

VERSUS 

Uraon ot India represented through 

I.ie 	uerai 1\4aaager 
Last Coast Raiwav. 
t.:,o•R Saan, 
Char dasekatpr, 
i3h ubanes war. 
.L)tSi. 5. fl 	(W.. 

Sr. Di\sIcrai Personnel Orldoar, 
Last ( oas Radwa, 
Kiurd:t Road Divgision, 
!t/P.CJatni, 
lDist-Khurda 

Sr. 1' 
Cood/ East Coast .aiIway, 
Khurda Road Di'vg sion, 

Resondents 
( By Athocate: Mr. T ath) 

J.JJJ ra  Li 
MR, 	P AThAIK, T UTIMBFAR (J): 

Mr. NR. Rou:irav, Lemed Counsel for ts i\ pp 

and Mr. T. Rath, Learned Standing Counsel appearing for he 

Respondents/Railways on viborn a c3p/ of ikns GA has been served au 

nerused the materIals piaced on record, 
\>-, 
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The applicant has filed this Original Application with prayer to 
an direct the Respondents to revise the pay of the apict in PB-i Rs.5200-

20200/- with GP-Rs.1800/- w.e.f. 01.01.2006 and pay the differential 

arrear salary for the period from 01.01.2006 to 31.01.2008 with 12% 

interest for the delayed period. 

During the course of hearing Mr. Routray, Ld. Counsel for the 

applicant submits that ventilating his grievance, the applicant has already 

filed representation dated 06.08.2012 vide Annexure-A/3 to the Sr. 

Divisional Personnel Officer, East Coast Railway, Khurda Road Division 

(Respondent No.2) which is still pending consideration. Sri Routray, 

therefore, prayed that the applicant's grievance can he redressed if 

Respondent No.2 is directed to consider and dispose of the pending 

representation dated 06.08.2012 vide Annexure-A/3 within a specific time 

frame. 

Mr. Rath. Ld. Standing Counsel for the Railways submitted that 

as the applicant was working under Engineering Division he has to make 

Sr. D.E.N/Co-ord/ East Coast Railway., Khurda Road Division as 

Respondent No.3. Mr. Routray, Ld. Counsel for the applicant prays to 

array Sr. D.E.N/Co-ord/ East Coast Railway, Khurda Road Division 

Respondent No.3. The prayer is allowed. 

Accordingly, at this stage, without entering into the merit of the 

case and as agreed to by the Ld. Counsel for the parties, we direct 

Respondent No.2 to consider the pending representation dated 06.08.2012 

vide Annexure-A/3 if it has not yet been disposed of and pass a reasoned 

& speaking order within a period of two months from the date of receipt 

of copy of this order. However, after the Sr. D.E.N/Co-ordl East Coast 

Railway, Khurda Road Division is impleaded as Respondent No.3 to the 

OA., if any such representation is made to Respondent No.3 within a 

period of 10 days from today Respondent No.3 is directed to consider the 

same and communicate the result there of by way of a reasoned and 

speaking order within a period of two months from the date of receipt of 

such representation. Furether. Respondent Nos.2 & 3 are also directed if 

the app!icant is found to he eligible to receive the benefits as claimed by 

him, the same shall be extended to him within a further period of two 

months. 
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With the above observation and direction, this O.A. stands 

disposed of at the admission stage itself. 

Send copy of this order along with paper books to Respondent 

Nos.2 & 3 (at the cost of the applicant) for compliance and free copies 

of this order be made over to the Ld. Counsel for the parties. 

Sri Rout, Ld. Counsel for the applicant undertakes to deposit 

the postal requisite within three days. 

P,,- 
(R.C. MISRA) 
MEMBER(ADMN.) 

(A.X. PATNAIK) 
MEMBER(JLTDL.) 

KB. 


